
email:  kspcbpta@gmail.com                                               Phone/ fax: 0468-2223983  

tIcf kwkvYm\ aen\oIcW \nb{´W t-_mÀUv 
KERALA STATE POLLUTION CONTROL BOARD 

PnÃm B^okv,- OPP P\dÂBip]{Xn, KK Nair Road,  ]¯\wXn«-689 645 
 DISTRICT   OFFICE, OPP.GENERAL HOSPITAL, KK Nair Road,  PATHANAMTHITTA- 689 645     

  

        web site: www.keralapcb.nic – for Online registration, visit-krocmms.nic.in/KSPCB                 

  

 

In reply please refer to:-PCB/PTA/TG/350/2021                                         25.08.2021 

 

From 

 The Environmental Engineer 

To 

 Adv. Rema Smrithi V. K. 
 No. 2 Temple Glade Appartments 
 Kalakshetra Colony 

Beach Road 
Besant Nagar 
Chennai – 600090 

   

 

 

Sub:-     O.A 142 of 2020  -  reg 

 
 
Madam, 
 
     I am forwarding herewith the report in the above O.A 142 of 2020 for further action.   

 

 
 
 
                        Yours faithfully, 
 
 
 
 

     ENVIRONMENTAL ENGINEER 

 
Encl: As above    
 

SUCHITRA V Digitally signed by SUCHITRA V 
Date: 2021.08.25 14:59:58 +05'30'
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Dated this the 25th day of August, 2021 
 

 
 

 

 

 

2nd Respondent 

SUCHITRA V Digitally signed by SUCHITRA V 
Date: 2021.08.25 15:00:13 +05'30'
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN 

ZONE, CHENNAI CIRCUIT BENCH AT KOCHI 

 

Application no. 142 of 2020 (SZ) 

 
 

Applicant(s) :: Sri. Renny Jacob George 

 

 
Respondents :: The Kerala State Pollution 

Control Board  & Others 

 

 
 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, KERALA 

STATE POLLUTION CONTROL BOARD, DISTRICT OFFICE, 

PATHANAMTHITTA, THE 2nd RESPONDENT 

 
1. It is respectfully submitted that the 2nd respondent is representing the 1st respondent 

also in this application. Copy of the authorization letter is produced herewith and 

marked as Annexure R2(a). 

2. The issue for consideration in O.A. 142/2020 is the violation of mining lease and 

mining closure plan committed by the 8th respondent in Anicad Village, 

Mallapplly Taluk, Pathanamthitta. The Honorable NGT vide order dated 

07.08.2020 in O.A. No.142 of 2020 (SZ) has directed to constitute a joint 

committee comprising of 1) District Collector, Pathanamthitta, District, 2) Senior 

Officer/Scientist from State Environment Impact Assessment Authority (SEIAA) 

Kerala, 3) The Director, Directorate of Mining and Geology, and 4) Senior Officer 

from Kerala State Pollution Control Board to ascertain the present status and 

environmental damages due to quarrying conducted by 8th respondent. It was also 

directed to  assess the environmental damage to be recovered from the 8th 

respondent in case of violations. 

3. Accordingly, Smt. Suchitra V., Environmental Engineer, District Office, 

Pathanamthitta was nominated to the committee vide this office letter dated 

15.09.2020.Copy of the letter is produced herewith and marked as AnnexureR2(b). 

4. The 8th respondent was conducting 2 granite quarries in Anicad Village, 

Mallapplly Taluk, Pathanamthitta and the Consent to Operate was issued from the 

Kerala State Pollution Control Board for the two quarries as detailed below. 

 



2  

Name Sy. Nos. Area in 

hectares 

                           Consent to Operate issued 

   Consent No. Date Validity 

 
 

 

Quarry 1 

 
328/6, 329/9, 

329/10, 

327/1, 325/1,  
325/2, 

305/10, 

305/11 

 

 
 

5.1962 

QCO/PTA/24/2008 
 

 QCO/PTA/24/R1/2013 

 
QCO/PTA/24/R2/2014 

12.06.2008 
 

29.05.2013 

 
11.11.2014 

30.04.2011 
 

30.04.2014 

 
30.04.2017 

 

Quarry 2 

 

326/2, 326/4, 

326/5. 

 

1.0183 

QCO/PTA/148/2013 

 

QCO/PTA/148/R1/2014 
 

29.05.2013 

 

01.07.2015 

30.06.2015 

 

30.06.2018 

 

5. Copy of the Consents to Operate issued are enclosed herewith as Annexure R2 

c(1)and R2 c(2) respectively. The 8th respondent has not submitted application for 

the renewal of quarries further. 

6. Quarrying operation came under the purview of the Board in 2006.  At that time 

Consent was issued to Quarries meeting distance criteria under Water Act and Air 

Act only. As per the then siting criteria, there shall not be any residential buildings, 

public roads, public buildings, rivers, bridges etc within 100 m distance from the 

boundary of the quarrying area and the entrepreneur shall have mining lease / 

permit from the Mining & Geology Department.  The quarries of 8th respondent 

was surrounded by plantations on all sides and there were no residential buildings 

within 100 m of the quarry boundary. Consent was issued based on letter of indent, 

Lease/permit issued from Mining & Geology. The 8 th respondent possessed valid 

lease from the Mining & Geology Department. Later based on various Hon’ble 

NGT & Hon’ble High Court Orders, Board insisted Environmental Clearance for 

considering issuance of Consent from the Board for all quarrying activities. True 

copy of the Board’s circular dated 09.09.2015 insisting Environmental Clearance 

for all quarrying activities is enclosed herewith and marked as R2 (d).It is humbly 

submitted that the issuance and subsequent renewal of consents to the above 

quarries had been carried out prior to 09.09.2015,the date of circular specifying the 

requirement of Environmental Clearance and consents have not been renewed 

thereafter. 

 

Dated this  the 2 5 t h of July, 2021. 

 

 

 
SECOND RESPONDENT 

SUCHITRA V Digitally signed by SUCHITRA V 
Date: 2021.08.25 15:01:10 +05'30'
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Annexure R2(a)-True copy of the authorisation letter dated 

24.08.21 from the first respondent 
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2  

Annexure R2(b)- True copy of the letter dated 15.09.20 

from the Board Chairman to the  Director ,Directorate of 

Mining and Geology,Thiruvananthapuram 

 

4 

3  

Annexure R2(c1)- True copy of the Consents to 

Operate issued to quarry 1 

 

5-15 

  

Annexure R2(c2)- True copy of the Consents to 

Operate issued to quarry 2 

 

16-25 

  

Annexure R2(d)- True copy of the circular 

dated09.09.2015 

 

26-27 

 

 

 

Dated this the 25th day of August, 2021 
 

 

 

 

2nd Respondent 

SUCHITRA V Digitally signed by SUCHITRA V 
Date: 2021.08.25 15:01:30 +05'30'
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